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This Contempt Petition arises out of the

Order in OA No, 56/90, The penalty of reduction in rank

imposed on the Petition was set-aside vide the order

. dated 21,3,1995. The Petitioner has moved this Petition

for taking action against the respondents on the ground that

they have in spite of the judgmen^^estored his seniority
and given him the arrears of pay and allowances. As the

penalty of reduction has been set-aside'the respondents are

bound to treat that such a reduction has never taken place.

Any how it does not appear that there is any willful defirfSHC^

The Petitioner may represent to the competent authority

• for the consequential benefits like restoration of seniority

. and arrears of pay and allowances. If the respondents fail

to do so, it is open for him to seek appropriate relief.

The Contempt Petition is therefore, dismiss
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